9181 Calling

Mr. Speaker: I cannot agree to that,

Shri Tridib Kumar Chaudhuri (Ber-
hampur): I wanted (o seek information
from you and also if possible from the
Government on one point. It appears
that this summeoning of the wvarious
legislatures including the Lok Sabha
was done at the instance of an applica-
tion by the Attorney General. As 1
understand it, the Attorney General is
appearing on bchalf of the Union of
India. Does that represent the view
of the Government and the ruling
That is the only point.

party?
Mr. Speaker: 1 cannot say about
that.

Although

Shri Shinkre (Marmagoa):
I do not wish to question the wisdom
of vour decision, may I permit myself
a fow observations?

Mr. Speaker: I have said that no dis-
cussion should take place.

Shri Shinkre: Can the House have
at least a brief outline of the reasuns
at the back of this decision?

Mr. Speaker: He can come to me

and I will explain it.

11.15 hrs.

CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC TMPORTANCE

Crass AT Kursera RamwwAy SrtaTION

Shri P. K. Deo (Kalahandi): I call
the attention of the Minister of Rail-
ways to fhe following matter of urgent
public importance and 1 request that
he may make a statement thereon:

“The reported Kkilling of some
persons and injuries to severai
others in a clash at Kursela rail-
way station in Bihar on the 2Tth

Murch, 1964."

of Railways (Shri

The Minister
some cons-

Pasappa): On 26-3-1964,
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of Urgent Public
Importance

tubles of the Andhra Pradesh Special
Police Battalion, siationed a* Manipur
Road were returmn;, home on leave
by 4 Up Assam Mail. They were tra-
velling in the rour  portion  of the
train in a third class compariment, in
which a party of Huj pilgrims and
others were also travelling. The train
had left Katihar and it was approach-
ing Kursela; it is reportied that follow- -
ing some altercation, one of the -pil-
grims drew out a dagger and stabbed
a constable, a female passenpger and
her child. The consiable and the fe-
male passenger succumbed tc  tha in-
juries on the spot. Thereafier, a clash
ensued in the compartment and -
the mcanwhile the train reached Kur-
scla station on the North Easiern Rail-
way at about 1-30 p.m. Hearing the
commotion in the compartment, other
passengers in the train joined - the
clash.

The Superintendent of Police and
District Magistrate. Purnea vho arriv-
ed on the scene with a confin Ient of
the local police brought the zituation
under control.

It is reported that during the clash,
3 persons died on the spot, 11 were
seriously injured  and 55 sustained
minor injuries. Four of the seri-
ously injured are reported 1o have
since died.

A medical relief van was ruched to
Kursela from Ka'ihar and the Railway
& Civil Medical Offizers  rendered
medical assisiance {o the injured. The
dead and injured were removed in the
medical van to Katihar hospitai.

A case has been registered with the
Government Railway Police at Thana
Bihpur under Sections 302, 304, 148,
149, 336 and 337 of the Indan Tena!
Code. 57 persons in all, including 38
who were injured, weore arrested.
Eight daggers and some knives were re-
covered from the possession of some of
the passengers. The Government Rail-
way Police, Bihar, in cooperation with
the Railway Protection Force, have
taken necessary precautionary steps.
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. Shri P. K. Deo: In view of the sirain-
ed communal relations in East Pakis-
tan, is it not adwvisable un the part of
‘Government that in all the border
_States where there is anv such appre-
‘hension. or some Haj pilgrims are
[trawelling in a train. necessary protec-
tion be given by the civil authorities?

Slnl'i Dasappa: May 1 say, Sir, that
this is purely a question of law and
order and not connected with the rail-
ways as such? But I may assure  the
_House and the hon. Membor that all
precdutions are now taken to escort
these trains with adeguute police
foree. reinforced by Railwav Protec-
tiorr Force. -

S dl amera fag (ftvar) q
AR HONT 2 ISd & AR avroh
IR F AT (wRa v 2

Shri Dasappa: My information is that
twa of them at any rale are of the
Andhra Police. Sa. thov are Govern-
ment servants.

11.18 hrs.
BUSINESS OF THE HOUSE

The  Minister of Parliamentary
Affairs (Shri Satya Nurayan Sinha):
Sir, with your permission, I rise to
announce that the Government busi-
ness in This House durinz the week
commencing 6th April will consist of:

(1) Further discussion and vot-
ing on the Demands tor grants re-
laling to the Ministry of Works,
Housing and Rehabilitation; and

. (2) Discussion and voting on the
Demands for Grants relating to the
Ministries of Communi'y Develop-
ment and Co-operation, Steel,
Mincs and Heavy Engincering, Ex-
ternal Affairs and Home Affairs.

Shri Hari Vishnu Kamath (Hoshan-
gapad): Sir, on a point of clarification.
I have a two-fold, rather three-fold
request to make. First of all, if 1
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heard him right, I think he began with
the words “"Ministry of Works, Hous-
ing anq Rehabilitation”, the first item
and then went on. Now, by the time
he appears before the House again
next Saturday—I believe we are work-
ing next Saturda, also—we wil] be
somewhere near three weeks from
that to the end of the session. I would
be grateful, and T am sure my collea-
gues too would be grateful, if on that
day next week—I am giving advance
notice—he will indicate to us as to the
duration of the session, as to when it
will come to a close—there are some
rumours floating but T do not want to
go into that—so that we can adjust our
subsequent programme accordingly.

As a corollary to that I would be
happy if h will let us know next
Saturday as to what legislation is
being tuken up in this session =o that
we can prepare for those Bills, We
should not be taken unawares, and he
will kindly let us know rext Saturday
the Bills that are coming up this ses-
sion for consideration and passing.

Lastly, some three weeks ago, 1 be-
lieve, when I raised the issue of the
scrutiny of cxpenditure of the two
Houscs of Parliament, on that day
after a brief discussion you were pleas-
ed to say:—

“As far as the suggestions raade
today are concerned, I am thank-
ful to all Members for what they
have done and I will do what is
feasible and proper in the circum-
stances. T will consider them and
I wil'! do whatever is feasible and
proper.”

1 want 1o know whether vou will be
pleased to tell the House whether they
are still under your active considera-
tion or whether the consideration of
the suggestions has been concluded.

Mr, Speaker: T have thought over
the matter in detail and have consi-
dered every aspect of it. It is not
possible to have the Demands of the
two parliamentary departments of the



